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not functioning properly in other
places also? This is not a very cor-
rect imnression. We have made an
enquiry and we have now been able
to ascertain that it cannot be said
that unifermiy they are successful or
otherwiz2. In & number of places
works committees are functioning
satisfactorily. Therefore that is not
the reason. But we have appointed
a committee in the last session of the
Indian Labour Conference, A com-
mittee was appointed to deal with the
whole question and this matter also
we shall refer to that committee,

Shri P. C. Borooah: May I know
whether Government have framed any
constitution for the formation of
works committees elsewhere? If not,
do they propose to do so?

Shri I.. N. Mishra: According to the
provisions of the Industrial Disputes
Act there are rules for-the working
of the works committees and these
works committees are working accord-
ing to those rules.

Dr. M. S, Aney: What are the func-
tions of these works committees?

Mr. Speaker: Hon. Members will
kindly look towards the Chair when
asking qusetions so that all sides of
the House may hear and know the
question instead of addressing the hon.
Minister concerned. It becomes a
conversation between them.

Dr. M. S, Aney: I have asked him
as to what are the functions of these
works committees.

Shri L. N. Mishra: The functions of
the works committees are stated in
the Act.

Mr. Speaker: That is going into a
larger issue.

Shri Narayanankutty Menon: May I
know whether any instruction has
been issued for the election of the
works committee in the fourth major
pori of Cochin under the Industrial
Disputes Rules?

Shri L. N, Mishra: T wiil require
notice.
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[Shri Abid Ali: (a) The State
Governments are the appropriate
Gove:nment under the Working
Journalists (Condition of Service) and
Misrzilaneous Provisions Act and are
looking after the implementation of
the Report of the Working Journalists
Wage Committee, as modified, by the
Central Government. The reports so
far received indicate that the State
Governments ave taking steps to per-
suade the newspaper establishments
to implement the Report at an early
date.

{b) Yes.
(c) Yes. By the State Governments.
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" (d) The information is not avail-
able.]
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Shri Vajpayee: May I know if any
time limit has been fixed for the im-
plementation of this decision? If not,
are we to understand that the press
magnates are going to implement
these decisions at their wish?

Shri Abid Ali: Should be imple-
mented immediately,

Skri Vajpayee: Wha. is the defini-
tion of immediately?

M. Speaker: The hen. Member un-
cderstands that word.

Shri Vajpayee: No, Sir. I do not.

Skri Narayanankutty Menon: May
I know whether tha Government are
aware of the very serious situation
created by the judgment of the Mad-
ras High Court in the case of Express
Newspapers whereby the High Court
held that the employer has an inhe-
rent right to close down the business
and thereby avoid the implementa-
tion of the recommendations of the
committee? If so, may I know whe-
ther the Government propose to
remedy the situation by any action?

Shri Abid Ali: I have seen the re-
port. It is being studied by the T.aw
Miniciry,

Shri S. M. Banerjee: I want to know
whether some of the unanimous re-
commendations have not been accept-
ed by the Government. If so, what
are those recommendations? I want
to znow alsc whether the Committee
recommended that gross revenue:
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should be taken into account but the
‘Government took the net circulation
and advertisement revenue into ac-
count Why this particular recom-
mendation was not accepted in toto?

Shri Abid Ali: The Report 1s avail-
able with Government modification in
the Library The hon Member may
see 1t there

Shri 8 M. Banerjoe: I want to know
the reasons This was a unanimous
recommendation

Mr. Speaker: The hon Mmiste:
says that the hon Member may refer
to the report

Shri 8 M. Banerjee. It 1s not a
question of referring to the Report
It 1s a question of acceptance A una-
nmmous recommendation of the Wage
Committee was not accepted by the
Government They are protecting the
interest of the employer by having
that modification That 1s my pomt
which he does not want to reply to

Shri Abid Ali: There was a ver)
minor sort of modification and the
reasons also are mentioned there

Shri K. N. Pandey: May I know 1f
the Government are aware that some
of the papers have changed their
names to avoid implementation of the
recommendations? Will the Ministry
see that those workers retrenched due
to the change of the names will be

rehabilitated and the benefits given
to them?”

Shri Abig Ali: To an earhier supple-
mentary question, I have replied that
ths 15 receiving the Government's
attention

Shri Joachim Alva: Government 1s
armed with the right of granting
newsprint to newspapers In a case
hke this where 1t may be legally cor-
rect to take a paper from one place
to another, 1n what way wall the Gov-
ernment grant relief to the workers
in Madras when a newspaper owner
chooses thus to put the workers in a
jam?

Shrl Abid Ali: The Madras High
Court has ruled that, that partirular
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establishment had a right t trangher.
I have slready submitted that the
ruling is being studied
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Shm A, M Tarig: May I know 1if
any newspaper proprietor has been

prosecuted up to this time for mnot
implementing this decision?

Shri Abid Alfl:
has not reached us

Mr. Speaker: Next question

Shri Muhammed Elias: One question
Sir My name 1s there

Mr. Speaker: 1 know, every hon
Member cannot ask I am trying %
distmbute supplementaries as much as
possible among all hon Members

Shri Sadhan Gupta: Other Members
have been allowed whose names are
not there

Mr Speaker: Bhakt Darshan
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Mr. Speaker: You have a Rew
question No 449
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